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TOBE ANSWEREDON THE 23 MARCH, 2018/CHAITRA, 1940 (SAKA)

QUESTION
ROLE OF LOK ADALATSAND TRIBUNALSTO DEAL WITH NPAs

4682: SHRIRAKESHSINGH:
Willthe Ministerof FINANCEDbe pleased to state:

(a) whetherNon PerformingAssets (NPAs) in PublicSector Banks (PSBs) have risen and if so,
the State-wisedetailsthereof;

(b) whetherthe institutionsuch as Lok Adalatsand Tribunalsentrustedwithmakingrecoveryof
NPAshave not been able to deal withthe problemand if so, the reasons therefor;and

(c) whetherthe Governmentis workingon a strategy for taking concrete action against the
defaultersand if so, the steps being takenin this regard?

ANSWER
To be answered by
THE MINISTEROF STATEIN THEMINISTRYOF FINANCE

(SHRI SHIVPRATAPSHUKLA)

(a): As per Reserve Bank of India (RBI) data on global operations, the aggregate
gross Non-performingassets (GNP As) for Public Sector Banks (PSBs) were Rs. 2,79,016 crore
as on 31.3.2015,and increasedto Rs. 7,77,280 crore,as on 31.12.2017.State-wise GNP Asare not
centrallymaintained.

(b): Lok Adalatsand Debts Recovery Tribunals(DRTs) are playinga significantrole in disposal
of recovery Duringthe financialyears2014-15 to 2016-17, as per RBI data, the aggregateamoun
recoveredby Scheduled CommerciaBanks throughthe Lok Adalatchannelwas Rs. 8,075 crore
and as per datareportedby DR'T's,54,991 cases have been disposed of by DRTs.

(c): As per RBI’s instructions,wilful defaulters are not sanctioned any additional facilities by
banksor financialinstitutionsgheirunitis debarredfrom floatingnew venturesfor five years,and
lenders may initiatecriminalproceedingsagainst them, wherevernecessary. As per data reportec
by PSBs, as on 31.1.2018, 2,170 FIRs have been registered against wilful defaulters, 8,513 suits
have been filed for recoveryfrom them,and actionhas been initiatedunderthe Securitisationand
Reconstructionof Financial Assets and Enforcementof Securitylnterest Act in respect of 7,005
cases of wilfuldefaulters.

Securities and Exchange Board of India Regulations have been amended to debar wilfu
defaulters and companies with wilful defaulters as promoters/directorsfrom accessing capita
marketsto raise funds. The Insolvencyand BankruptcyCode has been amended to debar wilfu
defaultersfrom participatingn the 1nsolvencyresolutlonprocess
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